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I From the side of the pedtioner 
a new

permission to file his Lefter of Arrnlr 

uPPoittted Advocate is present and seekint

file in the Registry today itse, 
Jrity Leave is Sranted with the direction to

From the side of R.l4 the Leamed R
Additional Affidavir t.o,, o, i"""o"""entative 

is Present and informed that an

It is to be placed on record. 
pondent Nos l and 2 has been filed lecently.

Since the Advocate of the petitioner 
h

to file Rejoinder. Time is granted, to ;as 

been newly appointed, Lence s€eking time

rhe matter is now en,,J;;::::" 
r,*d on or berore 17,r M arch,2017.

rg on 240 March,2017. -- __
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22"d February,2077.
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NAME OF THE PARTIES: Mr. Uday Khare & Ors.

M/". N""ik J1o""."an Trust Association ht. Ltd.

:""$fl )r?, ;1f. ?:ffi|L::t^fl . 
3s z / os 8 or the companies Act r e s6
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